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 SACHIDANANDAN: K.V.,(V.C.):

" ORDER (ORAL) -

[

The appticant, is wdrking‘ as fSuperintendent-Group¥'

-*B’, . 'Belonia CPF. under the='Agarta1a Custonms DiVision‘ at

Agartala Appllcant ctalmed that he. has,got long serv1ce in

the’ department and. ear11er sought to be transferred v1de'

order‘ dated 3.6.2005 agalnst wh1ch he preferred 0.A.

No. 164/2005 on the ground of hlS daughter S educatlon and

amother s 111ness ThlS Trlbunal v1de order dated 24. 6 2005

dlrected the respondents to. con51der his case at that p01nt

N

~ of t1me qursuant " to the order of ‘this Trlbunal 'the
»respondents d1ffered hlS transfer V1de Annexure 'E . order
dated 6.4. 2006 a fresh order has been passed whereby he has

»wibeen transferred to. lerugarh However, the appllcant was

allowed to contlnue to serve at Belonla CPF Agartala The

'";appllcant made representatlon before the respondent No.3 but

to of no avall. ~ Being aggrleved appllcant has f11ed thlS‘

0.A. seeking for the followlng re11efs.-

PN

“8.1. To set aside and quash the impugned
..+ . Establishment Order No. 47/2006 . dated
06.04.2006 issued - under Memo
No.C.No.II(3)/ET-II1/2005/5300-339 in -so

. far as it relates tb the -rapplicant,
. whereby the applicant has been sought to
be transferred from ‘the Belonia CPF under

Agartala - Customs ‘Division = to
Commissionerate = of Central Excise,
lerugarh ) : :

8.2 To set- a51de and quash the 1mpugned Order
. -issued ~ under Memo . No. -C.No.II(3)

JET/ACA/2002/5074-85(A) dated .02.08.2006

-issued by the Respondent -No.5 reliving




K

h1m “from hlS dutles as’ Superlntendent
Belonia CPF. : ’

- 8.3 .To direct,‘the ‘respondent atthorities to

*+  allow the Applicant to -continue to serve

.. at Belonia . CPF under Agartala Customs
"D1v151on .

8.4 IDlrect the Respondent—authorities.not_to
‘ "~ give - effect. to the impugned transfer
~ dated 06.04.06 in so far as it relates. to
the appllcant and to further dlspose of

his representatlons

8.5 ﬂwCost,of the appllcatlon."

2. Heard Mr.K. N Choudhury, 1earned Senior counsel for

<

the appllcant Mr. ' G. Balshya; " tearned .Sr.C.G.S.C.

'represented the respondents The grievanee of the.apglicantf

1s that his daughter 1s studying" 1n 12th class and is .in her

“mid academlg session and his transfer to a far of place will |
put her daughter in’great difficulty'in gursuing her'studies.
'Therefore he may be permltted to contlnue at Agartala 1tse1ff'
.'at least in thlS mid academlc se551on i.e. to the end of

- March 2007

3. o The'Hgn’ble'Supreme Cdurt.in;a'celebratedhdecision
rendered infthe-caSe of S L. ‘Abbas reported in (1993) 4‘SCC’

357 laid down the dlctum that an employee should not be

disturbed durlng mld academlc se551on ‘In the 1nstant case,

the only daughter of the appllcant is in m1d academlc se551on"

of 12* Standard Appllcant s representatlon dated 2 8. 2@96

»(Annexure H) praylng for. allowlng h1m to contlnue 1n the same

f station tlll h‘ completion ,o‘:)f‘L her daughter S f1na1

examlnatlon has not been dlsposed of as yet This Tr1buna1 is

of. the view that ends of justice w111 be met 1f a dlrectlon-

7/




'-,Accordlngly, the respondent No 3 1s dlrected to con51der and_.

is glven to respondent No 3 to con51der and dlspose of the

representatlon ofl the appllcant w1th1n “a t1me frame.

’

dlspose of the Annexure H representatlon and pass approprlate

orders within a perlod of two months from the recelpt of th1$~‘

N

order. ThlS Tr1buna1 furtheradlrects that . the operatlon °f1“

- the 1mpugned order of transfer dated 6.4. 2@66 (Annexure E) be

-stayed t111 the completlon of aforesald exerc1se

- _ The Orlglnal Appllcatlon is dlsposed of as above at

. the adm1551on stage 1tse1f

BB

~

~ (K V. SACHIDANANDAN)
- VICE CHAIRMAN o

—
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01.03.2004

03.06.2005

24.06.2005

02.03.2006

06.04.20006

10.04.2006

SYNOFPS IS/
LIST OF DATES

The Applicant was transferred and posted as Superintendent,
Belonia CPF under Agartala Custom Division.
(ANNEXURE-A, Pg. 15)

In about 15 months the Applicant was sought to be transferred
from Belonia CPF, Agartala to the Commissionerate of Customs,
Dibrugarh.

(ANNEXURE-B, Pg. 18)

The Applicant’s representations having evoked no response, he
preferred Original Application No.164 of 2005 inter-alia,
contending that his daughter was in mid-academic session and that
his mother was dependent on him and is above 80 years of age.
Moreover, the Order of transfer was issued in violation of the
Central Government guidelines. This Hon’ble Tribunal vide Order
dated 24.06.2005 disposed of the Original Application with a
direction to the Respondents to dispose of the representations
within a period of 6 (six) weeks and to allow the Applicant to
continue at Belonia CPF till then.

(ANNEXURE-C, Pg. 20)

The Applicant submitted his option as per the professed norms of
the Department indicating his choices of posting. The Applicant
clearly indicated that his only daughter is in Class-XII and is
scheduled to appear in the Board examination in March, 2007 and
that his mother is suffering from various old-age ailments.

(ANNEXURE-D, Pg. 23)

The Applicant was transferred from Belonia CPF under Agartala
Customs Division to the Commissionerate of Central Excise,
Dibrugarth. The Respondent No. 7 was also transferred from
Agartala Customs Division to the Commissionerate of Central
Excise, Dibrugarh by the same order.

(ANNEXURE-E, Pg, 25)

The Applicant submitted a representation before the Respondent
No. 3. Although the Applicant did not receive any communication
regarding the fate of his representation, but, he was allowed to

continue at Belonia CPF.
(ANNEXURE-F, Pg. 27)



Ee

02.08.2006

Due to his wife’s ailments, the Applicant had to go on leave with
effect from 02.08.2006. On that very day, in his absence, the
Respondent No. 5 issued the impugned order relieving him from
his duties at Belonia CPF with a direction to handover charge to
the Respondent No. 6.

' (ANNEXURE-G, Pg. 29)

Immediately on coming to know about the impugned relieving
order dated 02.08.2006, the Applicant submitted another
representation. However, as no response has been forthcoming,
the present Original Application is being preferred praying for
setting aside the impugned orders dated 06.04.2006 and
02.08.2006. |
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1 83

DETAILS OF THE APPLICATION

PARTICULARS OF ORDERS AGAINST _WHICH _THIS
APPLICATION IS MADE:

This application has been filed challenging the legality and validity of the
Establishment Order No.47/2006 dated 06.04.2006 issued under Memo
No.C.No.II(3)/ET-1II/2005/5300-339 in so far as it relates to the applicant,
whereby the applicant has been sought to be transferred from the Beloni CPF
under Agartala Customs Division to Commissionerate of Central Excise,
Dibrugarh and the impugned  Order issued  under Memo
No.C.No.II(3)/ET/ACA/2002/5074-85(A) dated 02.08.2006 issued by the
Respondent No. 5 reliving him from his duties as Superintendent, Belonia
CPF.

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subjecf matter of the application is well within

the jurisdiction of this Hon’ble Tribunal.

LIMITATION:
The Applicant further declares that this application is filed within the

limitation prescribed under Section 21 of the Administrative Tribunals Act,

1985.

FACTS OF THE CASE:

4.1 That the applicant is a citizen of India and a resident of Agartala in the
State of Tripura and as such, he is entitled to all the rights, privileges and
protections guaranteed to the citizens of India under the Constitution of

India and the laws framed thereunder.

4.2 That the applicant is presently serving in the grade of Superintendent-

2

Group-‘B’, Belonia CPF under the Agartala Customs Division at
Agartala. Be it stated herein that the Headquarters of the said Division is

« at Shillong.

ad



4.3

4.4

45.

4.6

3 \Vl)
That after being initially appointed to the post of Inspector, on
14.10.1985, the applicant sincerely discharged his duties as Inspector of
Central Excise & Customs under the Commissionerate. The applicant
was subsequently promoted to the post of Superintendent, Group-‘B’
vide establishment -Order No.139/2002 dated 23.09.2002 alongwith 148
6thers. The name of the applicant appeared at SI. No.136 of the said of

promotees.

That the applicant, after such promotion to the post of Superintendent
was posted at the Statistics Branch, Agartala for a few days and
thereafter he was transferred and placed at Divisional Statistics Branch,
Agartala as Superintendent, vide establishment order No.1/2002 under
Memo No.II(3)3/ET/ACA/2002/3263-3303(A) dated 1.12.2002.

That subsequently, within a short span of a year and three months, the
applicant was once again transferred out from the Statistics Branch,
Agartala and posted at Belonia, CPF, Agartala. The said transfer order
was issued by the Respondent No.4 vide Establishment Order No.1/2004
under Memo No.II(3)3/ET/ACA/2002/3461-3485(A) dated 01.03.2004.
Accordingly the applicant once again joined at his new place of posting

at Belonia CPF, Agartala.

A copy of the said transfer Order dated 01.03.2004
is annexed herewith and marked as ANNEXURE —
A,

That the applicant deems it pertinent to state that certain guidelines for
transfer in respect of Superintendents/Inspectors have been laid down in
the department which have been duly accepted by the Customs &

Central Excise Department. Briefly the same are reiterated herein below;

“Superintendents who have completed their tenure as below will be
considered for transfer;
(1).  Inthe same station for a continuous period of 4 to 6 years.
(il)  In the same section/office for a continuous period of 2
years and

(i)  In the Customs, formation for a continuous period of 4

2

years.



(iv)  In the Dibrugarh Central Excise Commissionerate for a
continuous period of 4 years.”

The applicant craves leave of this Hon’ble Tribunal

to refer to and rely upon the guidelines for transfer

in respect of Superintendents/Inspectors at the

hearing of the instant case.

4.7 That accordingly as per the aforesaid guidelines/norms, options were

4.8

asked for by the Superintendents serving in the Commissionerate for
transfer and .the applicant was asked for such options vide Order
No.II(26)20/ET-111/95/38351-405 dated 30.09.2003. The applicant
thereafter had categorically and specifically opted for his retention at
Agartala, Customs Division or at Central Excise Range, Agartala. Be it
stated herein that such options are invited every year and the
representations so received in this regard are accordingly considered by

the Authorities prior to issuing the transfer Orders.

In fact the applicant had submitted another representation in the
year 2004 before the Respondent No.3 on 26.11.04 for due consideration
of his retention at Agartala for the year 2005, since his only daughter
was at the final stage of her School education and further due to the fact

that his ailing and bed -ridden mother required his constant care and

-attention at this stage of her life.

That to the utter shock and surprise of the applicant, the Respondent

" Authorities vide Inter-Commissionerate transfer/Rotation of Officers,

Establishment Order No.72/2005 dated 03.06.05 issued by the
Respondent No.3 under Memo No.II(3)3/ET-111/2005/56091-56190 once

-again transferred the applicant from Belonia, CPF, Agartala to

Commissionerate of Customs, Dibrugarh. The applicant states that the
said transfer order has been issued without taking into consideration the

guidelines/norms ruling the field in this regard.

A copy of the Order dated 03.06.2005 issued by the
Respondent No.3 is annexed herewith and marked

as ANNEXURE-B.

N



A

4.9

4.10

4.11

4.12

That the applicant states that immediately on receipt of the said
impugned transfer Order dated 03.06.05, the applicant represented
before the authorities concerned (i.e. the Respondent No.3) on 08.06.05
and 20.06.05 praying inter-alia for consideration of his retention at
Agartala Customs Divisions arid for withdrawing/cancelling the order
dated 03.06.05 in so far as it relates to the applicant. The said

representations were not disposed by the authorities concerned.

That being aggrieved by the Order of transfer dated 03.06.2005 and the
non-disposal of the representations submitted by the applicant, he
preferred an Original Application being O.A. No.164 of 2005 before this
Hon’ble Tribunal inter alia praying for a setting aside the Order of
transfer dated 03.06.2005. This Hon’ble Tribunal vide Order dated
24.06.2005 was pleased to dispose of the Original Application with a
direction to the Respondent No.3 to consider and dispose of the
representations so submitted by him within a period of 6(six) weeks and

till such disposal, to allow the Applicant to continue in the said station.

A typed copy order dated 24.06.2005 passed by this
Hon_’ble Tribunal in O.A. No.164 of 2005 is
annexed herewith and marked as ANNEXURE-C.,

That pursuant to the Order passed by this Hon’ble Tribunal, the

Respondent No.3 passed the Establishnient Order No.112 of 2004 on
17.08.2005 deffering the Order of transfer dated 03.06.2005 and allowed
the Applicant to continue at Belonia CPF under Agartala Customs

Division.

That the Applicant deems it pertinent to state at this stage that his only
daughter is presently studying in Class XII and is scheduled to appear in
the Board Examinations in March 2007. In addition thereto the
Applicant’s mother who is more than 80 years old stays with the
Applicant’s family. His mother is suffering from various old age
ailments. Moreover, the Applicant himself has been diagnosed with
Cardiac disease. He has a history of sudden pain in the chest followed by

sharp fall of blood pressure coupled with convulsions. His ailment has

EZ8



4.13

4.14

\Y;
N\
assumed a recurring phenomenon and hence he is required to be

attended to by his wife and/or daughter.

That, in view of the facts and circumstances narrated herein above, the
Applicant, in terms of the established norms of the Department indicated
his choice of posting in order of preference in the ‘Transfer Proforma’

on 02.03.2006. The choices indicated by the Applicant are as under:-

(1) Central Excise Range, Agartala.

(i)  Central Excise Range, Dharmanagar.
(i)  Under Silchar Central Excise Division.
(iv)  Land Customs Station, Agartala.

(v)  DPF Unit, Agartala.

(vi)  Any place of Division Office at Agartala.

In the said Transfer Proforma/Representation dated 02.03.2006 the
Applicant specifically mentioned the difficulties being faced by him as
indicated in paragraph 4.12 of the instant application which were also

the reasons for seeking posting/transfer in the stations indicated above.

A typed copy of the Transfer
Proforma/Representation dated 02.03.2006 is
annexed herewith and marked as ANNEXURE-D.

That, to the utter shock and surprise of the Applicant the Respondent
No.3 vide impugned Establishment order No.47/2006 dated 06.04.2006
(issued on 07.04.2006) under Memo No.C.No.II(3)8/ET.I11/2005/5300-
339 transferred the applicant from Agartala Customs Division to
Commissionerate of Central Excise Dibrugarh. It is pertinent to state at
this stage that one Sri P.S. Das, Respondent No.7 herein was also
transferred from Agartala Customs Division to Commissionerate of

Central Excise, Dibrugarh.
A typed copy of the impugned Order dated

06.04.2006 is annexed herewith and marked as
ANNEXURE-E.

28




4.15

4.16

4.17

That, being aggrieved by the impugned Order of transfer dated
06.04.2006, the Applicant submitted a detailed representation through
proper channel before the Respondent No.3 stating inter alia the serious
difficulties that would be faced by him and the serious prejudice that
would be caused if he was to carry out the impugned Order of transfer.
The Applicant further prayed for being retained at Agartala Customs

Division.

A copy of the representation-dated 10.04.2006 is
annexed herewith and marked as ANNEXURE-F.

That, the Applicant states that, pursuant to the representation dated
10.04.2006 so submitted by him, he did not receive any response,

however, he was allowed to continue to serve at Belonia CPF, Agartala

under Agartala Customs Division. It is pertinent to state at this stage
- —7

that, the Respondent No.7 was also allowed to continue at Agartala

Customs Division.

That, due to some personal reasons the Applicant had to proceed on
leave from 02.08.2006 in fact, the Applicant had to avail of such leave in

view of the ailments of his wife. While the Applicant was on leave, he

‘suddenly came to learn from reliable sources that the Respondent No.5

has issued an impugned Order under Memo No.C.No.ll
(3)/ET/ACA/2002/5074-85 (A) dated 02.08.2006 relieving him from his
duties as Superintendent, Belonia CPF, Agartala Customs Division
purportedly in pursuance of the impugned Order dated 06.04.2006 with
a direction to join at his new place of posting at the Commissionerate
Central Excise, Dibrugarh. Interestingly, the Applicant was directed to
hand over charge to one Sri Alagrin Swami, Respondent No.6 herein.
The Applicant having come to learn about the impugned Order dated
02.08.2006 made further inquiries and was surprised to learn that the
said impugned Order dated 02.08.2006 has been issued at the instance of
the Respondent No.6 who was serving at Zakhawthar Land Customs
Station, Mizoram and who was interested in serving under the Agartala

Customs Division. Due to such reasons, the said impugned Order dated

02.08.2006 was surreptitiously issued behind the back of the Applicant
— —
while he was on leave. Be it stated herein that the impugned Order dated

02.08.2006 has not yet been served upon the Applicant till date and as

w2




4.18

4.19

4.20

such he is continuing to serve at Belonia CPF under Agartala Customs
Division for all practical purposes. Apparently, the question of handing

over of charge to the Respondent No.6 has not arisen till date.

A typed copy of the impugned Order dated
02.08.2006 is annexed herewith and marked as
ANNEXURE-G.

That, the Applicant deems it pertinent to mention herein that the
Respondent No.7 who was transferred from Agartala Customs Division
to Central Excise, Dibrugarh by way of the same Order of transfer dated
06.04.2006, for reasons not known, has been allowed to continue at

Agartala Customs Division.

That, being aggrieved and being seriously prejudiced, the Applicant
immediately submitted a representation before the Respondent No.3
inter alia narrating his grievances in detail and praying for being retained
at Agartala Customs Division at least till the completion of his

daughter’s Board Examination.

A copy of the said representation is annexed

herew_ith and marked as ANNEXURE-H.

That, the repeated representations so made by the Applicant not having

been considered, the instant Original Application is being preferred

" praying for interference with the impugned Orders dated 06.04.2006 and

02.08.2006.

5. GROUNDS FOR RELIEF/S WITH LEGAL PROVISIONS:

5.1

For that the facts and circumstances that have been narrated herein
above would clearly indicate that the respondents have deliberately
flouted with all impunity the policy of the Govt. of India in matters
pertaining to transfer. The applicant having been transferred to the
present place of posting on 01.03.04, he could not have been transferred
out before 28.02.08 in terms of the said policy pertaining to transfer. As
such, the impugned order of transfer dated 06.04.06 in respect of the

sl
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5.2

5.3

5.4

applicant is ex-facie illegal and hence liable to be interfered with by this

Hon’ble Tribunal.

For that the applicant submitted representations bringing to the notice of

the respondents the following specific and practical difficulties:

(a) The applicant’s only child is a student of class XII in
the Science Stream and is in her mid academic session.
(b) The applicant is the only support for his ailing and aged

mother. .

On the face of the aforesaid difficulties so faced by thé applicant it was
incumbent upon the respondents to address themselves to the aforesaid
problem/grievances of the applicant not only on humanitarian grounds
but the same is also a duty cast upon them in terms of the law laid down
by the Hon’ble Supreme Court in the case of S.L. Abbas reported in
(1993) 4 S.C.C. 357. The same not having been done, the impugned
order of transfer dated 03.06.05, is liable to be set-aside and quashed.

For that, the facts and circumstances narrated herein above would clearly
reveal that the impugned Order of transfer dated 06.04.2006 and
subsequent impugned relieving Order dated 02.08.2006 have been
issued at the behest of the Respondent No.6 with the sole purpose of
illegally accommodating him for reasons other than relevant and
bonafide. It is apparent on the face of the records that, the authority had
otherwise realized the genuine difficulties of the Applicant on receiving
his representation-dated 10.04.2006. It was on account of such genuine
difficulties faced by the Applicant that he was allowed to continue at
Agartala Customs Division till 01.08.2006. Apparently, due to undue
and unwarranted influence being exerted by the Respondent No.6, the
impugned relieve Order dated 02.08.2006 has been issued. The
malafides are writ large on the face of the records rendering the
impugned Orders ex-facie bad in law and as such, the same are liable to

be interfered with by this Hon’ble Tribunal.

For that, the Applicant has been discriminated against without any

reasonable basis or justification. The Applicant has been picked up for

2l
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5.5

5.6

10

discriminatory treatment as will be evident from the fact that the
Respondent No.7 who was also transferred from Agartala Customs

Division to the Commisionerate of Central Excise, Dibrugarh has been

allowed to continue at Agartala Customs Division. Such impugned

actions are ex-facie, illegal, malafide and arbitrary in addition to being
unfair, unreasonable and capricious. The said impugned actions are in
gross violation of Articles 14 and 16 of the Constitution of India. The
said impugned actions teflect malice in law as well as malice in facts. As
such, it i1s humbly submitted that the same are liable to be set aside and

quashed.

For that, the facts and circumstances that have been narrated herein
above would clearly reveal that the impugned Orders dated 06.04.2006
and 02.08.2006 have been issued most mechanically without any
application of mind to the relevant factors. The fact that, pursuant to the
impugned Order dated 06.04.2006, the Applicant submitted a detailed
representation highlighting his grievances, that the same is pending
consideration, that the Applicant was allowed to continue at Agartala
Customs Division, that he was on leave when the impugned relieving
order 02.08.2006 was issued and that the Respondent No.7 is still
continuing at Agartala Customs Division are factors which have not
been considered by the authorities. No person reasonably instructed in
law could have been oblivious to these factors, which are germane to the
issue at hand. There apparently has been a colourable exercise of power
for collateral purposes. The impugned orders, on the face of the records
are not sustainable. As such, it is humbly submitted the said impugned

Orders are liable to be set aside and quashed.

For that, as has already been stated herein above, the authorities have not
only been oblivious to the factors that have been indicated in the
preceding paragraphs, but also to the fact that the Applicant’s only
daughter is in her mid term academic session and is schedule to be
appear in her Class XII Board Examination in March 2007. The
authorities have entirely ignored the fact that his daughter’s entire
academic career would be jeopardized if the said impugned Orders are
given effect to. Apparently, such impugned actions infringe upon the

rights guaranteed to Applicant under Articles 21 and 41 of the



5.7

5.8

5.9

5.10

5.11

5.12

11

Constitution of India. As such, the said impugned Orders are liable to be

interfered with by this Hon’ble Tribunal.

For that, the impugned Orders dated 06.04.2006 and 02.08.2006 suffer
from the vice of flagrant and deliberate violation of the principles of

natural justice and the settled principles of service jurisprudence. The

-Applicant has been detied the rights, protections and privileges of the

said settled principles without any reasonable basis or justification. As
such, it is humbly submitted the said impugned Orders are liable to be

interfered by the said Hon’ble Tribunal.

For that, the Applicant humbly submits that the conditions precedent for
exercise of powers by the Respondent authorities has not been followed
in the instant case. As such, the impugned Orders dated 06.04.2006 and
02.08.2006 are void ab-initio.

That the applicant has a strong prima-facie case in his favour. The
applicant shall suffer irreparable loss and injury which cannot be
compensated in terms of money if the said transfer order dated 03.06.05
is given effect to. The balance of convenience is strongly in favour of
the applicant. As such this Hon’ble Court may be pleased to stay/
suspend the operation of the impugned order of transfer during the

pendency of the instant application.

That the applicant has no other adequate, equally efficacious alternative
remedy available to him and the relief as prayed for, if allowed, shall be

just, adequate and proper.

That the applicant demanded justice but the same has been denied to

him.

That this application is made bonafide and for the ends of justice.

DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has no other alternative and efficacious

remedy available to him except by way of this instant application.

v
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MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT:

That the applicant declares that no such writ petition or suit has been filed
regarding the matter in respect of which this application has been made,
before any Court or any other authority or any other Bench of the Tribunal nor

any such application, writ petition or suit is pending before any of them.

RELIEFS SOUGHT FOR:

Under the facts and circumstances stated abbve, the applicant humbly prays
that Your Lordships be pleased to admit this application, and notice be
issued to the respondents to show cause as to why the reliefs sought for by the
applicant shall not be granted, call for the records of the cése and on perusal of
the records and after hearing the parties on the cause or causes that may be

shown, be pleased to grant the following reliefs:

8.1 To set-aside and quash the impugned Establishment Order No.47/2006
dated 06.04.2006 issued under Memo No.C.No.II(3)/ET-II1/2005/5300-
339 in so far as it relates to the applicant, whereby the applicant has been
sought to be transferred from the Beloni CPF under Agartala Customs

Division to Commissionerate of Central Excise, Dibrugarh

8.2 To set-aside and quash the impugned Order issued under Memo
No.C.No.II(3)/ET/ACA/2002/5074-85(A) dated 02.08.2006 issued by
the Respondent No. 5 reliving him from his duties as Superintendent,

Belonia CPF.

8.3 To direct the respondent authorities to allow the Applicant to continue to

serve at Belonia CPF under Agartala Customs Division
8.4 Direct the Respondent authorities not to give effect to the impugned
transfer dated 06.04.06 in so far as it relates to the applicant and to

further dispose of his representations

8.5 Costs of the application.

g
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8.6  Any other relief or reliefs to which the applicant is entitled to, under the
facts and circumstances of the case as may be deemed fit and proper by

the Hon’ble Tribunal.
INTERIM ORDER PRAYED FOR

The applicant respectfully prays before this Hon’ble Tribunal that during the
pendency of the instant original application, the applicant shall not be
disturbed from his present place of posting at Belonia CPF, Agartala and to
further suspend the operation of the impugned Establishment Order
No.47/2006 dated 06.04.2006 issued uhder Memo No.C.No.II(3)/ET-
111/2005/5300-339 in so far as it telates to the applicant and the impugned
Order issued under Memo No.C.No.II(3)/ET/ACA/2002/5074-85(A) dated
02.08.2006.

PARTICULARS OF THE IPO.
i. LP.O. NO. . 266%241¢ 4
ii. Date of Issue 515/ 200¢

iii. Issued from C G Py GUWAHAT(
iv. Payable at :

11.DETAILS OF ENCLOSURES:

As stated in the Index.

‘».v;
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VERIFICATION

I Sﬂri Jyotish Das, son of Late Joydeb Das, aged about 47 years, resident

of Agartala in the State of Tripura, do hereby solemnly affirm and verify that I am the

' -Applicant in the instant application and as such, I am fully conversant with the facts and
circumstances of the case. The statements .mad'e in Paragraphs-12:3.4:44:2,43,4.4,4-5

A.3(e), 48,419,4.10(p),4:12,4-13,4-14(p),4.15, 4.16,4 :‘ifglzé“tf:lge' t%- in‘zgl“l.qzl?))wledge and those made

in Parag'raphs’.fl:@.’.‘:.’((P).,.‘S.v.lc.(. P),. 41,4141 2,443 (Pbeing matters of record are true

to my information derived therefrom, which I believe to be true and those: rhade vy,

pavasaoph S-depinuelo my-teqor adyice oed T have pol supnessed any
maleseial et

And I sign this verification on this the 16 th day of August, 2006 at

Guwabhati.

%ya Lsh Dag

SIGNATURE OF THE APPLICANT
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W ,J‘ ANNEXURE...

- OFFICE. QF Illl‘ AbSlblANl C()MMIQbIONl‘ R OF CUSTOMS

The following transfers, postm;,s & adjustmcnts in the Grade
l)nvnsum Ag‘ulala are llcrc.by ordered with nnmedlatc_ eflect }{.

Subject :

" ESTT ORDER NO: 01/2004 |

,,CUSIOMs DIVISION

DATED AGARTALA THE 1°" OF MAKCII 2004

k]

T

Superintendent. Ordcr— Rq,d

\!.

-!

s, lransfcr l’osun;, & Adjustment of oﬂlccrs in the Grade of

ofbupermlcndcnt Customs
until further order.

‘a SLNO™T T NAN: T FROM o REMARKS ™ ]
‘ e | (SHIRESMT Y S : -
0l N.G. SEN BELONIA CPF [ UDAIPUR CPF
02 T PARESIT TECHNICAL MOUANPUR ™ -
DUEBNATIL BI(ANLH CPF
03 JYOTISII DAS STATISIICS BELONIA CPF
BRANCH "
or T (,‘c"s'}\m\m{ CEN'[’R/\L‘ LAW BRANCH
GODOWN
0§ SITAL LAW BRANC}I STATISTICS
CHANDRA ° (- | BRANCI{
. DAS - , T .
06 NLROY MOHANPUR . | CENTRAL
cpl. S GODOWN
" s CEL ¢
07T ReFAC ’RANI;Y ADJUDICAHON ADJUDICATION [ RETAIN.
BIIOWMIK; _ .BRANCII " | BRANCH :
o8 TR RLAN(: VALCELL TECHNICAL
HQRS BRANCH
1.CUSTOMS i
. "|
@ertiﬁed to e true copy.
!

P OUR

N .
ﬁv oo
‘I
1
. .

g JR U

© r——




| SIllLL.ONG

o . [NRROY fKARlMGANJ T SABROOM CPF
o . _ | cusToMS® .
DIVISION -

This issues with the approval oftho Cqmmxssmncr of Customsﬁ‘;NER, Shitlong,.
The above oflicers stand relieved on or before s™ March 2004 & directed to report to

their new place of posting latest by 8 march 2004 positively.

Clxe :“. -

ng;fg 0

(Sm.h a Sreejesh)

" Assistant Commissioner
\Customs Division

Agantala.

C.NO. 1I(3)3/ET/ACA/2002 /34 61'511 SSG\)DATED: 01.03.04

Copy forwarded to: o
‘The Chicf Lomnussxoncr ofCustoms & Ccutral Lxum, Shillong Zone.

—

The Commissioner ofCustoms(Prevenuve)NER Shillong

_td

3. The (ommlssnoner ofCentral Excise, Shiflong
.4. The Additional Commxssnoncr ofCusloms NLR Slnllonb,
5. 'The Additional (,ommlssxoner of Central Excnsc (P&V) NER, blullomv
6. ‘The Joint Commnssxoner ofCustoms(Preventlvc) NER Shillong,
7. The Jonmt C omnussmncr of: (‘usloms Guwahati
8. The I)m,puly Conunissioner/ Assnstant Commisstoncr, Customs Division (All)
9. ‘Lhe Assist mtl)nrcctor((‘onm\) llqrs Office, )hlllony
. SHRI/ §MF f_j )’é‘f SL* <'/$ (Supdt) for strict compliance.
1. The CAO/PAO, C&CE, NLR Slu!long, '

PO B K e e o



A i 2
% - S ‘ e - - .
Av".;;.”; . . ' L \ - ‘V/

) - 12, AO, Agartala Customs Division. For information & necessary action,

”
¥

{
13. The  Zonal Secretary Group ‘B" Superintendent’s Association Customs
" Division, Agartala, o \
14. Confidential Branch, Customs Division, Agartala.
15. Guard File. :
ey
(Suchetq Sreejesh
D - Assistant Commissioner
SN Customs Division
Agartala,
. ety . ht.'."u[{.e_‘:g:.-s.‘ o S




Tel. 91-0364-2224751 / 2223031,

COMMIS!

ANNEXURE—

SIONER..OF CF ENT RAL EXCISE

MORELLC COMPOUND

- MLGL R )/'.’l ‘allll‘lll()l"«(,

B e LT pp——

s, 91 0364—222‘!1216 ' 212(rZI 5.

P Mail: sexshiii@exclye plc.in

ZSTAEILISHM ZH'' OROEF NO. :J2/2005

DATED SHIL. LON!, THE 3thuw 2005

Subject: Inter- Commissioner.ate Trans

Superintandant Gro1p 'B"

The following Transfer/Rotation of officers in the grade cf Su
—___.xrdered with immediate efiast _and until further urders,

Bt © i ot St 4 s e e

ferfRotation of the officers in the grade of
order reg.

perintendent in the Shillong Zone are hereby

| SL.NU, |~ NAME OF THE OFFICERS T TR - 10
K Shii C. Shullai b -Comra ssionerale of CEX , Shillong .
. e L..Gustoms(F), Shilong | . —
2 .| Sinii. RR Bhowinick "I 7 82 -do-
3. _1.ShiNL. Roy ; b o -do- -
4 ShiDR.Saha TGN -do-
S | ShiGC. Faul S SOV . -do-
6. | ShiNR. Das ) S . i ___-do-
7| ShiSK Nandi i S S -do-
8 | SMiLH Faithein T do-
9| SWiTK Singh i SO S % - -do-
10| StiTXK. Sen R L CCX, Dibrugarh
A | ShiUK. Tas e e do-
12, __'olmJalmdtaM Boral A e . B -do-
13. Shii §.K. Chaliha U R -do- .
14,77 Shi Lalikhonsh Simte R R - -do-
16. | Siui Jyolish Das. i N -do-
(16, | Shii Thangehuoils s -do-
i7. | St B.B. Saikia . . -do-
18. 1 Shri M. Baruah ) T O -do-
19, SIii T.T.K. Thany N do-
20 | Sl P Devgupta " Commiasionerata of | Commissionerate of
.1 Cenlral Exc'se, Shillong | Customs (P), Shillong
2. TS B.C. Nah ] T T e -do-
22. IShn Binayak BhzHlacharjee R P ~do-
23. I_AShnD Maiumda- _ iAo _ -do-
24, _ | Sinli, Champa Shome —e o _ -do-
o | Sinli. KP_ Laloo N -do- do-
126, _ Shii D, Ry Chou_dhuny_____-_______“ I . -do-
27, ‘ Sill, L. Shangpliang T T T 0 _ -do-
208. i 'Shi Gangadhar Das L 4o -do-
(28, TShANC. Sutradiar ] N -do-
30.__ o, S Bhatachaes | T §o -do-
31,V Shi J.L, Bhovanik | o -do--
N  Shi D, C. Bania . — o CEX, leruga(h
3. iSiAB8.Kamakar_ o -do-
R I -do-
35T ShriF.U: Fukir N -do- do-
136, IShiNf Nandi -~ "™ O -do-
37, T SiGL Faul T o e 8O0 do-
":'3'8,””'” v SImG Thobdh — ____._,___...’90‘ -do-
| 39, dO- -do-

[



C.NoJI3) N T-1D2008/ &

7 o ’ f\l
f .J.Shi RK. Kalita I do-
o ) amti. KM, Das Commissionerate of Commisslondrale of
S . Cantg.a_l_Exczlge,Dibrugam ~ Customs (P), Shillong
42. . __ | ShnS. Gangui T e - -do- ]
143 |'ShiTK: Rajkhows 7 ~do- -do-
4. TShiJ.C Das — -do- -do-
1 45. | ShiK.C. Sarkar - -co- -do-
46, _ | $hn V. Hangzo _' ~lo- -do-
47" ShiHP. Roy — <o CEX, Shillong
48. | ShrS. Chakrabort) ) o T —__do-
49. | ShiRK Borah - -do- -do-
0. | ShiG.K Bhuyan _ -tlo- -do-
61. | SiiD.K Deb " '""' -o- -do-
192 | $hri N, Singha -(lo- -do-
|53 | Md. Mohibur Rahman _ -tJo- -do-
8. | ShiLS.Das. . -do- -do-
85. | SiiDR. Das . -tJo- -do-
§6. | ShiN.C.Kataki - -tio- -do-
57. 1 8hi G.C. Mandal - ~dio- -do-
8. 1S H.C. Kalta - clo- -do-
89. | $ihr Sudip Dav - dio- -do-

Tais dis

Tae officers at 81, Nos. 3,

359 will not be entitled T,
mpresentations, No farther 1epre

places of postings,

T2 ebove officers should e r

T'zis issues with the ¢
Zixac, Shillong,

.,[091

Poses of all the representations rsce ived in

4,5,6,17,18,2",

[

Copy forwnrded for information ¢ neces sary action 1o:-

I 'Ite Chief Comniissioner,
Shillong,

‘)

Ti:e Joint Commiss oner
Lxclie, Dibnugarh,

Diibragarh Commissionerete. Co
[C. The CAO, Central Excise/Cusito

Tise Commissioner, Customs (Preventive
T The Commissioner, Centrul Excise, Dibrugi rh.

The Commissioner (Appeals), Central E
4 The Additional Comumnissior cr(P&y), C
The Additional Comumissior er (Tech.), Cenral Eixcise Hars, Office, Shillong,.
The Additional Comunissior.cr, Custotns {Pievedive), *NER | Shiltong,

sentral lixe = Hars. Office. Shillong/The Jolnt Comumissioner, Central

Customs & Cen-ral xcise, Shillong Zone, ‘CRESCENS

(AJE), ¢

ms,

{1, The PAO, Custorms & Centtal Exc ise, Shillong.

12. Accounts.I & 1/Contldential B_rianch/ClU_—.fVig funce Branch, Centrnl Excise Hqrs. Office,

-
3:\1‘.
2

W Shri/sme
. ‘The G P
Shillang/Dibrugarh.

4. Cluard File.

bo
sy

VIDA as they have be.
:sentaticns will be enterte

), NE.2,

the grede of Superi

23,31,46,47,4

ined unless t

elizved larest by 17 June 2008,

pproval of the Chicf ¢ omrnissioner, Central Excise & Custom:

Dated :-

Shillon ;.

xcite, Siuwahati
ent-al Jocise

v Snillong/Ditrugarh.

The Deputy/ Assistaat Cemmissioner, Ceniral Excise®listoms,

ntendentsy,

8, 49, 50,51,52, 53, 54, 55,57 ,58
‘n transler ed on the basis of their

he officers joinf their new

5, Shillong

& O

S
(KARNAIL sz‘lqc 1)

COMMISSIONER

e ".“"1

LR
N LT T PR ‘
Q ~ e

' Building , MG, Road,

Division, $tiillong/

p:ts) tmeant for the concemed oic cr(s) is/arc enclosed.
Shillon y'D brugurh Cominissicnerate,

‘Superintendert for complinn
Mendests  Awsociation, C

ce. /4—7

uitoms * & Central Bxclso,
L]

—

—

(KARNAIL SINGH)} /é / N

COMMISSIONER
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Typed copy _
ANNEXURE- C

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application Nos.164/2005

~ Date of Order : This the 24™ day of June, 2005.

The Hon’ble Sri Justice G. Sivarajan, Vice-Chairman.

- Sri Jyotish Das

Superintendent,

Belonia CPF,

" Belonia Tripura,

(Under Agartala Customs Division)

‘ ...Applicant.

By Mr. K.N. Chowdhury, Sr. Advocate and Mr. I Chowdhury, Mrs. R.S. Chowdhury,
Mr. G. Rahul Advocates.

-Versus-

1. The Union of India,
Represented by the Secretary to the
Govt. of India
Ministry of Finance, North Block,
New Delhi-2.

2. The Chief Commissioner,
Customs & Central Excise,
Shillong Zone, CRESENS Building,
M.C. Road, Shillong.

3. The Commissioner of Central Excise,
North East Region,
Morello Compound, M.G. Road,
Shillong, Meghalaya.

4, The Assistant Commissioner,
Customs Division,

Agartala.

.....Respondents.

By. Ms. U. Das, Addl. C.G.S.C.

@ertz'fied 1g-Ye true copy.
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ORDER (ORAL)

SIVARAJAN. 1. (V.C)

The applicant is a Superintendent of Customs and Central Excise Department
and presently working at Belonia in Tripura State. He is aggrieved by the
transfer order dated 03.06.2005 (Anexure-F) issued by the 3™ respondent.
According to the applicant, transfer is made in the month of June causing
inconvenience to the education of his children who are in the mid session of
their studies. It is also his grievance that the transfer order is issued in gross
violation of norms regarding transfer of Superintendent in the Customs and
Central Excise Department. The applicant states that his present transfer to
Dibrugarh has caused great iﬁconvenience to him. The applicant has got
various other circumstances necessitating further continuance in the present

station.

I have heard Mr. K. N. Choudhury, learned Sr. counsel for the applicant and
also Ms. U. Das, learned C.G.S.C. for the respondents.

I had opportunity to dispose of a numbér of applications i.e.
0.A.Nos.127/2005, 141/2005, 142/2005, 143/2005 etc. against the very same

transfer order and had directed the 2™ respondent therein to dispose of the

representations dated 08.06.2005 and 20.06.2005  (Annexure-C & H)-

respectively. In the circumstances, I am of the view that this application can
be disposed of at the admission stage itself with direction. Accordingly, there
will be a direction the 3™ respondent to dispose of the said representations
taking into account the guidelines for transfer and special circumstances

pointed out by the applicant therein within a period of six weeks from the date

“of receipt of this order. If the applicant has not so far been relieved from the

present station, he will be allowed to continue in the said station till the

disposal of the representations as directed hereinabove.

The O.A. is disposed of as above at the admission stage itself. The

applicant will produce this order before the 3" respondent for compliance.

Sd/- Vice Chairman
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Copy forwarded to:-

1.

Chief Commissioner, Customs and Central Excise, Shillong Zone for favour of
kind information and consideration in the right of the above content please.

Commissioner of Central Excise Shillong Zone for favour of kind mformatlon
and consideration in the right of the above content please.

Commissioner of Customs, Shillong Zone for favour of kind information and
consideration in the right of the above content please.

Commissioner of Central Excise, Dibrugarh. Zone for favour of kind 1nf0rmat10n
and consideration in the right of the above content please

Deputy Commisioner of Customs Division, Agartala Zone for favour of kind
information and consideration in the right of the above content please.

Sd/- (TYOTISH DAS)
Superintendent
Belonis CPF, Tripura
(On leave)
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Typed copy

Transfer Proforma
1. Name of the Officer with Designation ; JYOTISH DAS, Superintendent.

2. a) Date of Appointment in the Department & Grade: 14.10.1985 as INSPECTOR

b) Date of appointment in the present Grade : 23.02.2002
c) Date of Birth : 01.02.1950
3. Name of the Home town and State : Agartala, Tripura

4. History of posting since entry

(History of posting as Group )
SL Station (Name of the Post held From In
No. Unit)
1 Custom and Central Excise Inspector 14.10.85 25.11.85
Head quarter Shillong
2 Central Excise Range 11 Inspector 26.11.85 07.04.88
3 CPF Unit, Agartala Inspector 08.04.88 - 31.07.90
4 Central Excise Antrevason  Inspector 01.08.90 19.07.91
(Under Silchar Division)
5 Agartala LCS Inspector 20.07.93 21.12.93
6 Airport Preventive Post Inspector 22.12.93 21.09.94
7 CPP, Subroom Inspector 22.09.94  04.06.96
8 Dist. Headquarter Inspector 07.06.96 28.02.97
Preventive Unit, Agartala
9 Agartala Technical Branch  Inspector 04.03.97 03.07.97
10 Airport Preventive Post Inspector 04.07.97 - 15.04.99
11 CPF Unit, Sonamura Inspector 16.04.99 31.07.01
12 Srimantapur LCS Inspector 01.08.01 27.04.02
13 Divisional Sts Branch Inspector 28.01.04 22.09.02

As the transfer and posting will be executed at present grade of Superintendent
group “B” it is mentioned that I have been promoted fo the grade of Superintendent vide
Estt order No.139/2002 dated 23.09.2002 and have been placed under Customs
formations since 03.10.2002 dated by the Cadre Controlling authority (copy enclosed).

The history of posting as Superintendent is given below separately for reference please.

@erti{iec[ be true copy.
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History of posting as Group —“B” (Executive Officer)

Sl Station (Name of the Post held From In

No. ’ Unit) ~ o '
1 Satistics Unit, Agartala ~ Superintendent ~ 23.09.2002 05.03.2004
2 Belonia CPF Unit Superintendent  10.03.2004 till date

5. Plindicate your choice of posting in order of preference.

(1 to 3 for Central Excise 4 to 6 for Customs with Brief Reasons)

1. Central Excise Range, Aragtala
2. Central Excise Range, Dharmanagar

(Under Silchar Division)

4.Land Customs Station, Agartala
DPF Unit, Agartala
Any place of Divisional Office at Agartala.

I O

Brief Reasons: - My only daughter who has been reading class XI and will

be promoted to Class-XII in the academic year 2006-07 have obtained registration
from the institution where she is studying now. At this stage my transfer will have
adverse affect on her academic carrier and badly affect my family welfare. However,
the option given will have less affect as I shall be able to attend her studies if I am
even transferred to Central Excise Dharmanagar which is some 200 Km from my

Home Town Agartala.

Note: The choice of posting does not necessarily imply that the officer will be
given a posting office choice, officers are liable to transferred before completion of

full term in the exigencies of service.

Station
Sd/-

Dated - (JYOTISH DAS)
Signature of Official with Designation

Forwarding Officers Comment’s

- The particulars given above are verified and found to be correct

Signature
Name & Designation of forwarding Authority
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COMMISSIONER OF CENTRAL EXCISE
MORELLO COMPOUND
M.G. ROAD, SHILLONG

Tel. 91-0364-2224751/2223030 Fax- 91-0364-2223478/2224 E-Mail: cexshill@

excise.nic.in

ESTABLISHMENT ORDER NO. 47/2006
DATED, SHILLONG THE 6" APRIL, 2006

Subject:  Inter Commissionerate transfer of Officers in the grade of

Superintendent...... Illegible..... regd.

The following transfers of Officers in the grade of Superintendent of Shillong

Zone are hereby ordered with immediate effect and until further orders.

SL. NAME OF THE PRESENT PLACE OF FROM TO
NO. OFFICERS POSTING
1. Shri B.C. Nath Guwabhati Central Excise Commissioner of Commissioner of
Division Central Excise, Customs (P),
Shillong Shillong
2. Shri D. D. Karmakar | Hqrs. Audit Division, -do- -do-
Guwabhati Central Excise
3. Shri G. Das Guwahati VI Range -do- -do-
Guwahati C.E. Division
4 Shri N. K. Nandi Welfare & Housing -do- -do-
Guwahati C.E. Division
5. Shri R. K. Kalita Tech-1I Sec. Guwahati -do- ~do-
CE Division
6. Shri M. S. Tyagi Arrear Recovery Cell -do- -do-
Guwahati CE Division
7. Shri T.K. Kar Audit Branch, Shillong -do- -do-
Central Excise Hqrs.
8. Shri Jagajyoti Jagiroad Range -do- -do-
Acharjee Guwahati CE Division
9. Shri R.K. Debendra Guwahati IV Range -do- -do-
Y Guwahati CE Division
] . Shri Jyotish Das Agartala Customs Division Commissionerate | Commissionerate
__% of Customs P), of Central
Shillong Excise,
‘ Dibrugarh  *7]
11. | ShriP. S. Das Agartala Custonis Division -do- -do-
12. Shri S.K.Dutta Dhubri Customs Division -do- Commissionerate
of Central
' Excise, Shillong
13. Shri P.D. Kakati Guwahati Customs Division -do- -do-
14. Shri Dipankar De Jorhat Central Excise Commissionerate | Commissionerate
Division of Central Excise, of Customs (P),
Dibrugarh Shillong
15. Shri A K. Dutta Tezpur Central Excise -do- Commissionerate
Division of Central
Excise, Shillong

The Officers should be relieved positively by 13" April 2006

This issues with the approval of Chief Commissioner, Central Excise & Customs,
Shillong Zone, Shillong.

Sd/- Illegible

Certified ig¥elirue copy. (xRN AT SINGHD
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COMMISSIONER

C.No. H(3)8/ET.111/2006/15307-339 ' Dated 7 APR,2006

Copy forwarded for information and necessary action to:

1.

10.
11.

12.

13.

14.

15.

The Chief Commissioner, Customs & Central Excise, Shillong Zone CRESCENS
Building, M.G. Road, Shillong-1

The Commissioner, Customs (Preventive), NER Shillong.
The Commissioner, Central Excise, Dibrugarh

The Additional Commissioner (Anti Evasion), Central Excise Hgrs. Office,
Shillong.

The Joint Commissioner (P&V), Central Excise, Dibrugarh.
The Joint Commissioner, Customs (Preventive), NER, Shillong.
The Joint Commissioner (Audit), Central Excise Hqrs. Office, Shillong.

The Deputy Commissioner (Audit), Central Excise Hqrs., Shillong. Copy meant
for the concerned Officer is enclosed.

The Deputy/Assistant Commissionet, Central Excise/Customs
Division. Copy meant for the concerned Officer is enclosed.

The CAO Central Excise, Shillohg.
The PAO, Customs & Central Excise, Shillong.

The Accounts I & II/Confidential E and /C.E. Vigilance Br. and Computer Cell,
Central Excise Hars., Shillong.

Shri Superintendent for compliance.

The General Secretary Group B Superintendents’ Association, Customs & Central
Excise, Shillong.

Guard File.

Sd/- Tllegible
(KARNAIL SINGH)
COMMISSIONER

e
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C. No. H(3) 3/EI/CPF-BLN-98/ Dated 10/04/2006

To

The Commiséionér;
Central Excise,

North Eastern Region,
Shillong.

(Throﬁgh proper Channel)

Sub: Representation for review of the transfer of Sri Jyotish Das,
Superintendent, S1. No. 10 vide Estt Order No. 47/2006 dated Shillong, the
6™ April, 2006.

Sir,

With due deference and all humility, I submit that I have had the proud
privilege to depose before your magnanimous prudence to review the transfer of humble

subordinate for medical ground mentioned below :-

1. That Sir, on 16™ February, 2006 I am on a sudden felt uneasy and severe pain
in my chest when I was at workat my office at Belonia (C.P.F.). My
colleagues took me to the Belonia Govt. hospital where I remained
hospitalized. The physicians at Belonia Hospital referred me to the G.B.
Hospital, Agartala where I consulted Dr. C. Bhattacharjee, a consultant heart
specialisi. He advised me to take complete rest for two weeks. |

1" January, 2005 I developed similar problem when I

2. That Sir, last year on 1
consulted Dr. A. Mazumdar, a senior heart specialist. He advised me to get

myself admitted into G. B. Hospital where I got treatment for several days.

On the advices of the physicians, last year I went to Kolkata &
consulted doctors there in Calcutta Medical & Research Institute and Birala
Heart Research Institute on 25" April & 28" April, 2005 respectively. They

tried to diagnose. I was under their treatment for few days.

3. That, Sir, now I am afraid that this is a symptom which is recurring time &

f e Lepy. again which doctors opine to be very detrimental to my routine work at time.
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4. . That Sir, my only daughter is a student of class — XII in a local school where

she has already received her registration. I shall not be able to transfer my o

family this year as she is to appear her class — XII board examination in this -~

academic year in March, 2007 who set to vital phase of her academic career
during 2006-2007 and my absence at this stage of her career will have a
disastrous effect on her studies. In this connection I had also submitted a

representation on 02/03/2006 on the same ground.

Under the circumstances, I would pray to your benevolence to retain me at
Customs Division, Agartala at least for this year so that when I get transfer in the
next year. I may be able to transfer my family considering the present state of my

" health which may sometimes be fatal if [ am not attended by my family in those
hours of my sudden physical develmeent (all the necessary documents of my

treatment here & in Kolkata have been attached).
And this act of kindles will be a positional boon to my & to my family.

Enclo:- Six (6)
- Yours faithfully,
Sd/- Illegible
(JYOTISH DAS)
Superintendent

Belonia C.P.F.
Belonia : Tripura (S)

C. No. H(3)3/ei/CPF-BL.N/97-98 Dated:-  /04/2006

Copy to:-

1.

(O8]

The Chief Commissioner, Customs & Central Excise, Shillong Zone for
information please. -

The Commissioner of Customs (Preventive), NER, Shillong for information
please.

The Deputy Commissioner, Customs Division, Agartala for information please.
Zonal Secretary, Group IV Executive Officers’ Association, Agartala.

Sd/- Tllegible
(JYOTISH DAS)
Superintendent
Belonia C.P.F.
Belonia : Tripura (S)
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OFFICE OF THE ASSISTANT COMMISSIONER OF CUSTOMS
CUSTOMS DIVISION
AGARTALA
ORDER
Dated: Agartala the 2™ of August, 2006

In pursuance of the Estt Order No. 47/2006 dated 06.04.2006 of the

Commissioner of Central Excise, Shillong communicated under his C NO. .

II(3)/8/ET-I11/2005/15300 — 339 dated 07.04.2006, Shri Jyotish Das, Superintendent,
Belonia CPF is hereby relieved from Customs Division, Agartala in the afternoon of

04.08.2006 with a direction to join his new place of posting in the Commissionerate of

Central Excise Dibrugarh.

Shri Das is hereby directed to handover his complete charge to Shri Alagria

Swamy, Superintendent on or before 04.08.2006 positively.

Sd/- Illegible
(SMT. SUCHETA SREEJESH)
DEPUTY COMMISSIONER
CUSTOMS DIVISION
AGARTALA

C. NO. II(3)/ET/ACA/2002/5074-85 (A) Dated 02 /8/06
Copy forwarded for information and necessary action to :

The Commissioner of Central Excise, Shillong.
The Commissioner of Central Excise, Dibrugarh
The Commissioner of Customs (P), NER, Shillong,
The Additional Commissioner of Customs, NER, Shillong.
The Joint Commissioner (P&V), Customs & Central Excise, Shillong.
The Joint Commissioner of Customs, NER, Shillong.
The Joint Commissioner of Customs, Guwahati.
Shri Jyotish Das, Superintendent, Belonia CPF for compliance.
Shri A. Swamy, Superintendent for compliance. He is directed to take over
complete charge from Shri Jyotish Das, Superintendent on or before
. 04.08.2006.
10.  The Zonal Secretary of Group - ‘B’ (Gazetted) Officer Association, Customs
Division, Agartala,
11. Confidential Branch, Customs Division, Agartala.

WX AW~

12. Guard File.
Sd/- Nlegible
(SMT. SUCHETA SREEJESH)
Cortitied 10 DEPUTY COMMISSIONER
¢ erh{_l to {e true copy. CUSTOMS DIVISION

AGARTALA

V3
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The Commissioner of Customs,
Customs Commis'sionerate,
Shillong. '

- Through proper Channel

Sir,

The Commissioner of Central Excise, Shillong in deciding of representation
vide Estt. order No. 112/2005 at. 17.082005 stated that .

" HAVING’SYMPATHETIC VIEW, | HEREBY ORDER TO DEFER HIS

TRANSFER FOR THE TIME BEING". And Iwas allowed to stay at Agartala Division
onthe ground of educational problems of my daughter.

That Sir, agairp I'have been transferreq from Agartala to Dibrugarh vide Estt
order No. 47/2006 gt 06.04.2008.

That Sir, | have been given.t-"o Understand t+at the hurntble Deputy

1
.

e

| f o @ertiﬁed 10 2% thue copy. M
s
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oner of Customs Division, Agartala relieved me from Customs Divisizn, -
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Agartala w.e.f. 04.082006 with a direction to join in my new place of posting in

DIBRUGARH COMMISSIONERATE.

That the sudd'éﬁfrfelié\/e order of the Deputy Commissioner of Customs
Division, Agartalaiif the middle of the year and when only 6to'7 months are left final
board Examination, it has caused serious problem on the academic carrier of my
only daughter. At fhis critical ‘aC‘édemic stage and at middle of the year, it is in no
way possible for me to shift”fny-déughter from one state to another for getting her
admission in schoql;‘a’ndaisbfl'can- leave my family at Agartala alone and my absence
from my family at thiis stage shall have a disastrous effect on the education of my only
daughter. S R

In view of the circumstances stated in the foregoing paras, I most fervently
b . L .
pray to your honour to kindly.consider my representation and allow me to stay at

. Customs Division, Agartala:at least upto Dec. 2006 so that my daughter can

appear her final bpard'_sé')‘;amihation without any hindrance.

Yours faithfully,
A/
ﬂ}jL@ &’ be

: (Jioltish Das )'

Belonia C.P.F., Agartala
 Customs Division (ON LEAVE)

Copy forwarded to : ‘

.  The Chjivéf Corﬁmissioner, Central Excise & Customs, Shillong Zone,
Cresen's Building; M.G. Road, Shillong - for favour of kind information

- and necessary action please.

2. The Zonal Sec. GroupB Executive Officer Association, Agartala Zone
- -for inf’c;r‘_matiqn and doing the needful please. He is also requested to
takeup the matter with'the Central Committee, Shillong.

( Jyotish Das )
Superintendent

- Belonia C.PF., Agartala
- Customs Division (ON LEAVE)

el



